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Applicant present 1n|person with his counsel
Mr. S K.Jain.

'i

Mr.V.S.Gurjar present on behalf of the respondents.

The applicant submits that after passing of

the order dated 4/5th May 81, Annx.11, the petition

 does not survive at this stage and the petitioner

would like to move to the government for implement -~

ation of the order, The préyer is allowed. The

petitionef?isiéiigaza;ﬁb withdraw the petition with

the liberfy to file @ fresh O.A,

It is observed that if any order has been
passed by the govera@ent unless it is recalled
should ordimdrily be”implemented and the applicént
should represengiphe-government according to rules.
It is expected that the gQVernment will decide the

matter according to rules
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